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Notification

The 4th March, 2011

No. 6 — H LA of 2011/1 2.—The Haryana  M unicipa l Corpora tion
(Amendment) Bill, 2011, is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :—

Bi ll  No. 6—HLA of 2011
THE HARYANA MUNICIPAL CORPORATION (AMENDMENT)

BILL, 2011

A

BILL

further to amend the Haryana Municipal Corporation Act, 1994.

Be it  enacted by the Legislature of the State of Haryana in the Sixty-
second Year of the Republic of India as follows :-

1. This Act may be called the Haryana Municipal Corporation (Amendment)
Act, 201 I. '

2. In the proviso to sub -section (4) of section 4 of the Haryana Municipal
Corporation Act, 1994 (hereinafter called the principal Act), for the words "two
years and six months", the words "three years" shall be substituted and shall be
deemed to have been substituted with effect from the 10th October, 2008.

3. In sub -section (5) of section 11 of the principal Act, for the words
"office of Mayor", the words "offices of Mayor" shall be substituted.
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4. (1) The Haryana Municipal Corporation (Amendment)
Ordinance, 2011 (Haryana Ordinance No. 2 of 2011), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance, shall be deemed to have
been done or taken under the principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

Election of the Municipal Corporation, Gurgaon could not be held during
the period envisaged under the Haryana Municipal Corporation Act which
expired on 1st December, 2010. Delimitation of wards has been completed and
State Election Commission has been requested to conduct Elections, which is
likely to take a few months. To avoid further legal complications in the matter,
it is necessary that the amendment in section 4 (4) is necssary for conducting
the Election of the Corporation to empower the State to conduct election within
a period of three years.

Similarly amendment in Sub -section (5) of the Section 11 of the Haryana
Municipal Corporation Act, 1994 is also required for providing reservation to
Scheduled Castes, Backward Classes and Women for the post of "Office of the
Mayor" in the various Municipal Corporations in the State.

Hence the Bill.

GOPALKANDA,
Minister of State for Urban Local Bodies,

Haryana.

Chandigarh :
The 4th March, 2011

SUMff KUMAR,
Secretary.
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